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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA
Original Application No. of 2025/EZ

Reetlal Kumar Yadav & ors. Applicants

Versus
State of Jharkhand & ors. ..Respondents
SYNOPSIS

Since there has been continuous illegal mining which has been causing

continuous damages to the surrounding environment in the vicinity of

Plot No.1820 & 1951 under Khata No.71, Plot No.1818 under Khata

No.51 involving an area of about 1.88 acres situated at Village-

Govindpura, P.S.-Jamua, P.S. No.481, District-Giridih and in Plot

No0.1819, situated at Village-Medhonchaparkha, P.S.-Jamua, P.S. No.481,

District-Giridih, the reliefs sought for in the present application are:

(i) directing to call for a report, within a given time frame, upon
constituting an independent body/agency comprising of experts,
regarding the position prevailing at the site of illegal mining being
carried out, i.e. at Plots No.1820/P, 1818/P under Khata No.51 & 71
involving an area of about 1.88 acres as also in Plot No.1819, which is
situated at Village-Medhonchaparkha, P.S.-Jamua, P.S. No.481,
District-Giridih, Jharkhand:;

(ii)  directing the respondents to forthwith stop the mining activity at
Plots No.1820/P, 1818/P under Khata No.51 & 71 involving an area
of about 1.88 acres as also in Plot No.1819, which is situated at

Village-Medhonchaparkha, P.S.-Jamua, P.S. No.481, District-Giridih,
Jharkhand;



(iii) directing the local administration to demolish and remove of the
structures, if any, standing at Plots No.1820/P, 1818/P under Khata
No.51 & 71 involving an area of about 1.88 acres as also in Plot
No0.1819, which is situated at Village-Medhonchaparkha, P.S.-Jamua,
P.S. No.481, District-Giridih, Jharkhand to protect the original form of
the land;

(iv) direct to fix and/or fix the accountability /responsibilities of the
State Government and its authorities for their willful and deliberate
inaction and dereliction of duties causing damage to environment;

(v)directing the local administration to launch criminal proceeding
under the appropriate sections/laws, including under section 19 of
the Environment Protection Act 1986 against the erring
respondents;

(vi) impose fine and environmental compensation on the erring
respondent jointly or severally for the loss caused to the
environment and for causing pollution due to the illegal activities;

LIST OF DATES:

155, + E :

One Lutan Mahto, Puran Mahto, both sons of Sri Shukar Mahto and

Tuplal Mahto, son of Late Niri Mahto, while claiming to be the rightful

owners of land measuring 85 decimals in Plot No.1818 under Khata

No.51 and 62 decimals in Plot No.1951 under Khata No.51 out of which

10 decimals in Plot No.1818 and 8 decimals in Plot N0.1951 were given

on lease to one Sri Pradeep Kumar, son of Sri Laxman Rai for 20 years

expiring on 14.5.2034 vide registered lease deed. The land being subject
matter of the lease is situated at village Govindpura, District-Giridih.

A 14 (Ann :
Admittedly the mining land is of raiyati Khata as it appears from the

report dated 8.9.2014 of the Circle Officer, Jamua.



12.2021:
Despite being the aforesaid position, a piece of land at Plots No.1820/P,

1818/P under Khata No.51 & 71 involving an area of about 1.70 acres
(out of total area of 1.88 acres), which is situated at Village-Medho
Chaparkha, P.S.-Jamua, P.S. No.481, District-Giridih, Jharkhand, was
allotted for mining of stones to M/s Langta Baba Stone Mines, a
partnership firm, having partners, namely Sri Sanjay Ram Bhadani and
Pradeep Kumar vide mining lease deed dated 26.11.2021 for ten years.

This piece of land is hereinafter referred to as the “mining land”.

17.12.2 Pg.44):
The said mining land was transferred by the aforesaid partnership firm

M/s Langta Baba Stone Mines to the respondent-Sri Siddharth Jhanjhri,
son of Sri Suresh Jhanjhri, by executing a deed of transfer of mining
lease. The process adopted for the transfer was foreign to the procedure
prescribed. Such transfer was even without obtaining permission from
the Gram Sabha and even violating the norms prescribed and
environmental laws. However, in the said transfer deed, it has been
stipulated that there is a permission by the Government vide order
dated 22.10.2022 which was communicated vide letter n0.999/M dated
29.10.2022 of the District Mining Officer.
sted i i he followin
a iti n th ini ion:-
(i) the purported consent has been obtained only from few of the
raiyats erroneously showing that:-
(a)within 500 meters of the said land there are no settlements;
(b) within 100 meters of the said land there are no water
bodies;

(c)within 250 meters of the said land there are no educational

institutions;



(d) within 250 meters of the said land there are no hospitals;

(e) within radius of 10 KM of the said land there are no inter-
state boundaries;

(f) within 100 meters of the said land there are no national
heritage;

ri 7 :
The correct position with regard to the above is as follows:-

(a)Village-Govindpura is adjacent to Village Medho Chaparkho
and there is one common road in between the two villages;

(b) the Village-Govindpura is on the south-east of the said road
whereas the Village Medho Chaparkho is on the north of the
said road and there is gap of about 250 feet between the two
villages;

(c)there is a house of one Sri Arjun Yadav over Plot N0.1818 and a
public pond of raiyati nature;

(d) there is a well and one religious temple of Baba Bansingh
over Plot No.1825 wherein the entire residents of the
Panchayat worship;

(e)the Plot No0.1818 of Village Medho Chaparkho and 14 of Village
Govindpura are intermingled and where there is a big pond
ranging about 300 feet and spread over 1.20 acres;

(f) there is a house over Plot No.1815 and a government boring
done under Water Tap Scheme which is situated just at a
distance of 200 feet from the mining area;

(g)Plot No.1822 is an agricultural land on which cultivation is
done throughout the year and there is a well too of 20 feet
depth and is adjacent to Plot N 0.1820;

(h) thereis ahouse and a hand-pump on Plot No.13, which is at

a distance of 250 feet from the mining area;



(i) there is a house, a hand-pump and a well on Plot No.15, which
is at a distance of 400 feet from the mining area;

(j) there is a house and a hand-pump on Plot No.71, which is at a
distance of 450 feet from the mining area;

(k) there is a house and a well constructed at the cost of the
Government on Plot No.12, which is at a distance of 400 feet
from the mining area;

(1) there is a school Swami Dayanand Public School, Govindpura
on Plot No.2 which is at a distance of 400 feet from the mining

area.

Annex.A8 series at Pg.66:

Applicants and co-villagers have been representing before the Deputy
Commissioner, Giridih against the illegal mining activity causing
damages to the environment and ecology; but the wrong-doers appear
to be more powerful than the law of the land.

. n ¥ 4 4 b
Upon being protested by the villagers against the mining activity, there

has been lodgment of false criminal cases, including Jamua P.S. Case
No.406/2023 dated 28.10.2023 alleging commission of offences
punishable under sections 147/149/341/342/323/324/
307/379/385/504/506, IPC lodged at the instance of the mighty
respondent no.10 in connivance with the local administration. There are
further threats of false implication of the villagers raising voices against
the mining activity.

Hence, this application.
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An application under section 18(1)
read with Sections 14, 15,46 & 17 of
the National Green Tribunal Act,
2010;

AND

IN THE MATTER OF:
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Reetld
1. Rittal Kumar Yadav, aged about 26 years, son of Arjun

Yadav, resident of Govindpura, P.0.-Bati, P.S.-Jamua, District- 8/530
Giridih [UID No. 469145495749; Mob. No.: 8210522599];
e-wail ,veetlal v5ib @4W\m/ tomn

2. Loknath Yadav, aged about 41 years, son of Sri Kali Yadav,
resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih. 853
[UID No. 681189074236; Mob. No.: 7970404395]; e-wou/
chwkw*gﬁcnvgé ‘/'('DVVL/'

3. Kartik Yadav, aged about 58 years, son of Late Govind Yadav,
resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih- 85>/
[UID No. 706100231348; Mob. No.: 8866313859]; e-wwo/;

~Yeet bﬂkmaaaa.v 55 @.gwm/ Comn -

4. Gulab Yadav, aged about 73 years; son of Late Sukar Mahto,
resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-8/52°/
[UID No. 603057038728; Mob. No.: 9007826026]; e-waw') ;
~eetlod v sl wau | Lome <

5. Puran Mahto, aged about 70 years, son of Late Sukar Mahto,
resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-g/53¢)
[UID No. 328649940738; Mob. No.: 6207689355]5c;ww'l ’

Q anmaﬁeug&vfﬁ weer . e o -
b Qa ...Applicants
Versus

1. State of Jharkhand; through the Secretary, Department of

Mines & Geology, Government of Jharkhand, Yojna Bhawan,



3rd Floor, Nepal House, P.0. & P.S.-Doranda, District-Ranchi-

834002; e-wnail :jiwms - iHpmic @ jkoalkardail qovia )

2. The Secretary, Department of Mines & Geology, Government
of Jharkhand, Yojna Bhawan, 3 Floor, Nepal House, P.0. &

P.S.-Doranda, District-Ranchi-834002; e-wa| ’,:}"MMS'”PW“@
-.l'/‘Mk_M\MQW\aJ’%DV Fu
3. The Secretary, Department of Forest, Environment and

Climate Change, Government of Jharkhand, Nepal House,

P.0. & P S Doranda District-Ranchi-834002; e:w%,o VCI—E’—”PM"‘J"

4, The Ghaﬁmaﬂ fﬁarkhand State Pollution Control Board,
Ranchi, P.0. & P.S.-Dhurwa, District-Ranchi-834004; e-wzs/ -

r-rqw,@.q_g Palo @q wou /- con
5. Deputy Commuissioner, Giridih, Paparwatand Samharnalay,

P.0.- Karharbari, P.S.-Giridih (Muf), District-Giridih 815301 ;
e-wailide—gr @nie in:
6. The Regional Officer, Jharkhand State Pollution Control

Board, Hazaribagh, P.0.-Hazaribagh, P.S.-Hazaribagh (T),

District-Hazaribaghs-25 21 e-vaail ro_LarzeailoogR @ harkliand.
SF&B |>!
7. The District Mlmng Officer, Department of Mines & Geology,

Government of Jharkhand, Giridih, P.0.-Giridih, P.S.-Giridih

(T), Dlstnct-Glrldlh——Zpsgo) ' e-au ) dwo %mﬁuk o) 4»@;1.}0»\/)

VV\QJ.‘QOVHVL'
R




8. Superintendent  of  Police, Giridih, = Paparwatand
Samharnalay, P.0.-Karharbari, P.S.-Giridih (Muf), District-
Giridih;-215301 e-wonl: <p- gh&'k@4bpob‘mgqov. i

9. Officer Incharge, Jamua Police Station, P.0.-Jamua, P.S.-
Jamua, District-Giridih;- 21530 ecpoul ; Not Availoble

10. Siddharth Jhanjhri, son of Sri Suresh Kumar Jhanjhri,
having Head Office at Giridih, P.0. & P.S.-Giridih, District-

- 81530
Giridihk Jharkhand and residence at Jhanjhri Niwas, Jhumri
Tilaiya, P.0. & P.S.-Jhumri Tilaiya, District Koderma- 825403’
c-wan| . Not Avaulokle
..Respondents
The humble application on behalf of
the applicants named above
Most respectfully sheweth:

1. The address of the Counsel of the applicants is as given
above, for the service of notices of this application.

2. That the addresses of the respondents are as given above for

service of notices of the applicants.

3. That the present application is being filed under section

18(1) read with i 14, 15, 36 & 17 of the National
/iPRV\
/ N »




Green Tribunal Act, 2010 (hereinafter referred to as the
‘Act’) by the applicants, being affected and interested in the
protection of the environment and ecology.
. That this Hon’ble Tribunal has the jurisdiction to hear the
present original application as the present application and
the relief sought for herein involves a substantial question
relating to environment and that such question arises out of
the implementation of the enactments specified in ‘Schedule
I" of the National Green Tribunal Act, 2010.
. That the applicants above named begs to present the
memorandum of application against the respondents on the
grounds set out hereunder:-

FACTS IN BRIEF:
. That the applicants are poor and rustic villagers of village-
Jamua, District-Giridih situated in the State of Jharkhand.
. That there has been continuous illegal mining which has
been causing continuous damages to the surrounding

environment in the vicinity of Plot No.1820 & 1951 under

Khata No.71, P 1818 under Khata No.51 involving an
Z AR Y\
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area of about 1.88 acres situated at Village-Govindpura, P.S.-
Jamua, P.S. No.481, District-Giridih.owdl i Plo} No, 1813, Sihaled of -
Villoge — Medhotkaparkha ,PS - Famua, P < Aot 8/, .Afsl-ﬂﬂ—bwmavk
. That one Lutan Mahto, Puran Mahto, both sons of Sri Shukar
Mahto and Tuplal Mahto, son of Late Niri Mahto, while
claiming to be the rightful owners of land measuring 85
decimals in Plot No0.1818 under Khata No.51 and 62
decimals in Plot No.1951 under Khata No.51 out of which 10
decimals in Plot No.1818 and 8 decimals in Plot No.1951
were given on lease to one Sri Pradeep Kumar, son of Sri
Laxman Rai for 20 years expiring on 14.5.2034 vide
registered lease deed dated 15.5.2014. The purpose of lease
had been stipulated in the lease deed. The land being subject
matter of the lease is situated at village Govindpura, District-
Giridih.

Enclosed herewith are copies of the

khatian of Plot No0.1818, 1820 and

1951 as Annexure-A1l series and

the lease deed dated 15.5.2014 as



Annexure-A2 forming part of this
application.

9. That despite being the aforesaid position, a piece of land at
Plots No0.1820/P, 1818/P under Khata No.51 & 71 involving
an area of about 1.70 acres (out of total area of 1.88 acres),
which is situated at Village-Medho Chaparkha, P.S.-Jamua,
P.S. No.481, District-Giridih, Jharkhand, was allotted for
mining of stones to M/s Langta Baba Stone Mines, a
partnership firm, having partners, namely Sri Sanjay Ram
Bhadani and Pradeep Kumar vide mining lease deed dated
26.11.2021 for ten years. This piece of land is hereinafter
referred to as the “mining land”. This lease deed stood
registered as 2021/GIR/3833/BK1/3579 on 15.12.2021
before the District Sub Registrar, Giridih.

10. That on 17.12.2022 the said mining land was transferred
by the aforesaid partnership firm M/s Langta Baba Stone
Mines to the respondent-Sri Siddharth Jhanjhri, son of Sri
Suresh Jhanjhri, by executing a deed of transfer of mining
lease. The proces; d for the transfer was foreign to

/ ‘/"\\* \

)

’qu of '
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the procedure prescribed. Such transfer was even without
obtaining permission from the Gram Sabha and even
violating the norms prescribed and environmental laws.
However, in the said transfer deed, it has been stipulated
that there is a permission by the Government vide order
dated 22.10.2022 which was communicated vide letter
n0.999/M dated 29.10.2022 of the District Mining Officer.
Enclosed herewith is a copy of the
deed for transfer of mining lease
dated 17.12.2022 as Annexure-A3
forming part of this application.

11. That completely ignoring the essential factual position
that the mining land was proximate to village-Govindpura,
i.e. at a distance of about 100 meters, being nearer most to
the mining land and there are agricultural field, pond, well
and residential houses of villagers of village-Govindpura, the
mining activities are being allowed to be carried out.

12. That admittedly the said mining land is of raiyati Khata

and it appears from the report dated 8.9.2014 of the Circle



Officer, Jamua addressed to the Assistant Mining Officer,
Giridih that the lease has been obtained for mining by
obtaining consent from the raiyats.
Enclosed herewith is a copy of the
report dated 8.9.2014 as Annexure-
A4 forming part of this application.
13. That the vested interest of the respondents is apparent
from the following factual position contrary to the stand of
the local administration:-
(i)the purported consent has been obtained only from few
of the raiyats erroneously showing that:-
(a) within 500 meters of the said land there are no
settlements;
(b) within 100 meters of the said land there are no
water bodies;
(c) within 250 meters of the said land there are no
educational institutions;
(d) within 250 meters of the said land there are no

hospitals;
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(e) within radius of 10 KM of the said land there are no
inter-state boundaries;

(fwithin 100 meters of the said land there are no
national heritage;

14. That the correct position with regard to the above, as
shown in sub para (i) of para 12 hereinabove, is as follows:-

(a) Village-Govindpura is adjacent to Village Medho
Chaparkho and there is one common road in between
the two villages;

(b) the Village-Govindpura is on the south-east of the
said road whereas the Village Medho Chaparkho is on
the north of the said road and there is gap of about 250
feet between the two villages;

(c) there is a house of one Sri Arjun Yadav over Plot
No0.1818 and a public pond of raiyati nature;

(d) there is a well and one religious temple of Baba
Bansingh over Plot No0.1825 wherein the entire

residents of the Panchayat worship;
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(e) the Plot No.1818 of Village Medho Chaparkho and
14 of Village Govindpura are intermingled and where
there is a big pond ranging about 300 feet and spread
over 1.20 acres;

(f)there is a house over Plot No.1815 and a government
boring done under Water Tap Scheme which is
situated just at a distance of 200 feet from the mining
area;

(g) Plot No0.1822 is an agricultural land on which
cultivation is done throughout the year and there is a
well too of 20 feet depth and is adjacent to Plot
No0.1820;

(h) there is a house and a hand-pump on Plot No.13,
which is at a distance of 250 feet from the mining area;

(i) there is a house, a hand-pump and a well on Plot No.15,
which is at a distance of 400 feet from the mining area;

(j) there is a house and a hand-pump on Plot No.71, which

is at a distance of 450 feet from the mining area;
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(k) there is a house and a well constructed at the cost of
the Government on Plot No.12, which is at a distance of
400 feet from the mining area;

()there is a school Swami Dayanand Public School,
Govindpura on Plot No.2 which is at a distance of 400
feet from the mining area.

Enclosed herewith are copies of the

village map as Annexure-AS5, the

screen shot of the google map as

Annexure-A6 _series- and the

photographs as  Annexure-A7

series forming part of this
application.

15. That the applicants and other co-villagers have been
representing before the Deputy Commissioner, Giridih
against the illegal mining activity causing damages to the
environment and ecology; but the wrong-doers appear to be

more powerful than the law of the land. The applicants are

producing some




administration. The contents of the said representations are
being adopted herein to avoid prolixity.
Enclosed herewith are copies of the
representations made to the
authorities as Annexure-A8 series
forming part of this application.

16. That it is most pertinent to mention here that beyond the
allotted area of land of 1.70 acres for mining stones, the
allottees are using the land. The allottees have rather
encroached upon the entire area of 1.88 acres of land
without any authority and illegally. That apart, the allottees
have also encroached upon the Plot No.1819 for mining
activities or in its relation without the consent of its raiyat,
who is legal heirs of Sukar Mahto and Netlal Mahto.

17. That under the aforesaid backdrop no heed has been paid
to the due and legitimate concern for maintenance of law
and rule of law.

18. That it appears from the conduct that everyone in the

local administration is actlngundf{some sort of extraneous

a \
/ =/
=
(o o &)
|
7\ *.-'&7‘ 9 43:" f,.f' /
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consideration which situation is prevailing till now despite
the best and frantic efforts taken by the applicants and the
co-villagers to make awaken the local administration from
deep slumber.

19. That completely ignoring the applicable rules, guidelines,
instructions and physical situation prevailing, as aforesaid,
the mining lease has been granted to the present allottees,
i.e. the respondent no.10 for carrying out mining activity.

20. That random and frequent blasting is being done for
mining purpose which is causing severe vibrations in the
residential houses of the vicinity making life and living of the
people, including of the applicants, of the vicinity difficult
and impossible.

21. That the houses may collapse anytime due to such
blasting. Even the cultivation work is being hampered,
which is the only source of livelihood of the people living in
the adjacent area.

22. That the mining activity is not only causing obvious

damage to the environmgt_gf\the area but also causing

el




15

uncontrollable pollution affecting the village and raw life of
children, youth, old aged villagers.

23. That on aggressive objection of the villagers of the
vicinity, the mining activity had been stopped on one or two
occasions upon being reported to the authorities; but now
the mining activities are being carried out, without there
being any consent from Gram Sabha, in full fledged manner
since  October-November, 2023 despite numerous
complaints made by the villagers.

24. That upon being protested by the villagers against the
mining activity, there has been lodgment of false criminal
cases, including Jamua P.S. Case No0.406/2023 dated
28.10.2023 alleging commission of offences punishable
under sections 147/149/341/342/323/324/
307/379/385/504/506, IPC lodged at the instance of the
mighty respondent no.10 in connivance with the local
administration. There are further threats of false implication

of the villagers raising voices against the mining activity.
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Enclosed herewith is a copy of the
FIR in Jamua P.S. Case N0.406/2023
dated 28.10.2023 as Annexure-A9
forming part of this application.

25. That this Hon’ble Tribunal in addition to and under the
aegis of the Hon’ble Apex Court has time and again shown
great concern in preserving the environment and passing
judgments/orders that are not only important for the
present but also set precedents for the future of nature and
naturality.

26. That it is most humbly prayed that the present
application may be maintained and entertained protecting
law and the rights of the villagers.

GROUNDS
The applicants are filing the present Application on,
amongst other, the following grounds:

I. For that illegal mining activity in the populated and

residential area is being allowed to be carried out under the

garb of the vested inter he respondents, which is
Q t\.\‘:\
/ o
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apparent from the factual position contrary to the stand of

the local administration.

For that the purported consent to carry out mining activity

has been obtained only from few of the raiyats erroneously

showing that:-

(a) within 500 meters of the said land there are no
settlements;

(b) within 100 meters of the said land there are no
water bodies;

(c) within 250 meters of the said land there are no
educational institutions;

(d) within 250 meters of the said land there are no
hospitals;

(e) within radius of 10 KM of the said land there are no
inter-state boundaries;

(Hwithin 100 meters of the said land there are no national

heritage;
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I For that the illegal mining activity has been allowed to be
carried out completely ignoring the correct ground position,
as shown in para 13 hereinabove in the following manner:-
(a) Village Govindpura is adjacent to Village Medho

Chaparkho and there is one common road in between the
two villages;

(b) the village Govindpura is on the south-east of the
said road whereas the village Medho Chaparkho is on the
north of the said road and there is gap of about 250 feet
between the two villages;

(c) there is a house of one Sri Arjun Yadav over Plot
No0.1818 and a public pond of raiyati nature;

(d) there is a well and one religious temple of Baba
Bansingh over Plot No.1825 wherein the entire residents
of the Panchayat worship;

(e) the Plot No.1818 of Village Medho Chaparkho and
14 of Village Govindpura are intermingled and where

there is a big pond ranging about 300 feet and spread

—

over 1.20 acres; /</p:l_? y\\\
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(f)there is a house over Plot No.1815 and a government
boring done under Water Tap Scheme which is situated
just at a distance of 200 feet from the mining area;

(8) Plot No.1822 is an agricultural land on which
cultivation is done throughout the year and there is a well
too of 20 feet depth and is adjacent to Plot No.1820;

(h) there is a house and a hand-pump on Plot No.13,
which is at a distance of 250 feet from the mining area;
(i)there is a house, a hand-pump and a well on Plot No.15,
which is at a distance of 400 feet from the mining area;

(j) there is a house and a hand-pump on Plot No.71, which is
at a distance of 450 feet from the mining area;

(k) there is a house and a well constructed at the cost of
the Government on Plot No.12, which is at a distance of
400 feet from the mining area;

()there is a school Swami Dayanand Public School,

Govindpura on Plot No.2 which is at a distance of 400 feet

from the mining area.
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V. For that no heed has been paid to the due and legitimate
concern for maintenance of law and rule of law.

V. For that everyone in the local administration is acting under
some sort of extraneous consideration which situation is
prevailing till now despite the best and frantic efforts taken
by the applicants and the co-villagers to make awaken the
local administration from deep slumber.

VI. For that completely ignoring the applicable rules,
guidelines, instructions and physical situation prevailing, as
aforesaid, the mining lease has been granted to the present
allottees, i.e. the respondent no.10 for carrying out mining
activity.

VIL. For that random and frequent blasting is being done for
mining purpose which is causing severe vibrations in the
residential houses of the vicinity making life and living of the

people, including of the applicants, of the vicinity difficult

and impossible.

VIIL For that the houses in the vicinity may collapse anytime

due to such blasting. Eyemfife-cultivation work is being
S
10/ SN
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hampered, which is the only source of livelihood of the
people living in the adjacent area.

[X.For that the mining activity is not only causing obvious
damage to the environment of the area but also causing
uncontrollable pollution affecting the village and raw life of
children, youth, old aged villagers.

X. For that on aggressive objection of the villagers of the
vicinity, the mining activity had been stopped on one or two
occasions upon being reported to the authorities; but now
the mining activities are being carried out, without there
being any consent from Gram Sabha, in full fledged manner
since October-November, 2023 despite numerous
complaints made by the villagers.

XI.For that upon being protested by the villagers against the
mining activity, there has been lodgment of false criminal
cases, including Jamua P.S. Case No0.406/2023 dated
28.10.2023 alleging commission of offences punishable

under sections 147/149/341/342/323/324/

307/379/385/504/506,

N

»

-~

: <d at the instance of the
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mighty respondent no.10 in connivance with the local
administration.

XIl. For that there are further threats of false implication of
the villagers raising voices against the mining activity.

XIIL. For that the Article 48-A of the Constitution of India
provides that the State shall take all endeavors to protect
and improve the environment.

XIV. For that as per sub-clause (g) of Art 51-A of the
Constitution of India it shall be the duty of every citizen of
India to protect and improve the natural environment and to
have compassion for living creatures. Even authorities of the
State, being Article 12 authority, are equally responsible for
ensuring safe and viable environment for the living; but to
the utter surprise the authorities of the Government have
turned deaf ears to the genuine issues involving greater
concern.

XV. For that the Hon’ble Supreme Court of India in the most

celebrated case of Maneka Gandhi vs. Union of India

reported in AIR 1978 SC 597 while reiterating the
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importance of Article 21 of the Constitution of India
guaranteeing fundamental right to life-a life of dignity to be
lived in a proper environment, free of danger of disease and
infection. But the act of the respondents is just opposite to it.

XVI. For that delicate ecological balance must be maintained
and protected for a proper and healthy environment which
enables people to enjoy a quality life which is the essence of
the fundamental right guaranteed under Article 21 of the
Constitution of India; but in the present matter, illegal
mining activity is being allowed to be carried out causing
damages to the environment of the vicinity where such
activity is prohibited in the given fact-situation.

XVIL For that the law of the land is being violated.

XVIIIL. For that the absence of any preventive action by the
local/district administration and by the State authorities
shows the pathetic red tape attitude of the Government
Organization towards the Environment and thus the

applicant prays urgent intervention of this Hon’ble Green

Tribunal and as such %ﬂkﬁdg &lirection of this Hon'ble
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Court to the respondents to take action in a time bound
manner.

XIX. For that the respondents authorities of the Government
has miserably failed to uphold the provisions of the
Environment (Protection) Act, 1986, Air (Prevention and
Control of Pollution) Act, 1981, etc. in their true letter and
spirit.

XX. For that the balance of convenience lies is in favour of the
applicants and the ends of justice shall suffer if the relief as
prayed is not granted.

XXI. For that the other and furthers grounds shall be urged at
the time of hearing.

LIMITATION

1. That present application is within limitation as the same is
preferred before the stipulated time period under section 14
of the National Green Tribunal Act, 2010, however, the cause
with which the applicants have approached this Hon'ble

Tribunal is a continuing cause of action, hence, the present

application is filed within W{)\nod
/‘/ SN
S ,7‘1\!
\ \‘ Xiif €
\ >
.:—. ,. ,/
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INTERIM PRAYER

This Hon’ble Tribunal may graciously be pleased to pass the
pcva‘v% &-d.&pu.\og of W apphl.a-“dk

following interim order;-
- - M
(i) to call for a report, within a given time frame, from-the |
cw\sﬁq,oﬁ &a‘_pﬂ*i,

independent body/agency/\ regarding the position
prevailing at the site of illegal mining being carried out,

i e. at Plots No.1820/P, 1818/P under Khata No.51 & 71
involving an area of about 1.70 acres (out of total area of

m,ﬂjw?]o"?\?o‘!slﬂ/
1.88 acres), which s situated at Village-
A

Medhonchaparkha, P.S.-Jamua, P.S. No.481, District-
Giridih, Jharkhand;

(ii) to direct the Deputy Commissioner, Giridih to
forthwith stop the mining activity at Plots No.1820/P,
1818/P under Khata No.51 & 71 involving an area of

andliw plo)-No: 1813,
about 1.70 acres (out of total area of 1.88 acres)/\which is

situated at Village-Medhonchaparkha, P.S.-Jamua, P.S.

No.481, District-Giridih, Jharkhand;
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In the present circumstances and in the interest of justice, it is
most respectfully prayed that this Hon’ble Tribunal be pleased
to pass an order thereby:

(i) directing to call for a report, within a given time frame,
mw cowprIeivg of expark

independent body/agency, regarding the
position prevailing at the site of illegal mining being
carried out, i.e. at Plots No.1820/P, 1818/P under Khata
No.51 & 71 involving an area of about 1.88 acres as also
in Plot No0.1819, which is situated at Village-
Medhonchaparkha, P.S.-Jamua, P.S. No.481, District-
Giridih, Jharkhand;

(ii) directing the respondents to forthwith stop the
mining activity at Plots No.1820/P, 1818/P under Khata
No.51 & 71 involving an area of about 1.88 acres as also
in Plot No.1819, which is situated at Village-
Medhonchaparkha, P.S.-Jamua, P.S. No.481, District-
Giridih, Jharkhand;

(iii) directing the local administration to demolish and

remove of the structure aQy standing at Plots
//"/
\z\v
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No.1820/P, 1818/P under Khata No.51 & 71 involving an
area of about 1.88 acres as also in Plot No.1819, which is
situated at Village-Medhonchaparkha, P.S.-Jamua, P.S.
No.481, District-Giridih, Jharkhand to protect the original
form of the land;

(iv) direct to fix and/or fix the
accountability /responsibilities of the State Government
and its authorities for their willful and deliberate inaction
and dereliction of duties causing damage to environment;

(v) directing the local administration to launch criminal
proceeding under the appropriate sections/laws,
including under section 19 of the Environment Protection
Act 1986 against the erring respondents;

CW TN
(vi) impose fine and = compensation on the erring

respondent jointly or severally for the loss caused to the

environment and for causing pollution due to the illegal

activities;
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(vii) Pass any other order or directions as this Hon’ble

Tribunal may deem fit and proper in the facts and

circumstances of the present case;

And for this the applicants shall ever pray.

Roollol Vuwor Yadon
Signature of the applicants

Q. R. Qimba
2tnf2v Udv

Signature of the authorized representative
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VERIFICATION
I, Ritlal Kumar Yadav, aged about 26 years, son of Arjun Yadav,
resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih [UID
No. 469145495749; Mob. No.: 8210522599], do hereby verify that
the contents of para 5;.%?7..5.9,04:’.;.ll,/.?pm.’.'/./.’;tm.}/..’..”z.?:f"mfére
true to my personal knowledge and para
TRe? .8, .?M!.‘.‘}.M.;lﬁp.e?!ﬁ!.‘(m.‘/.z.’; E‘I'g’bb;ieved to be true on legal

advice and that I have not suppressed any material fact.

Date: 2611202

Place: (y—HmQ-'N
Q_Qﬁi(dﬁ ’éuwr \,aalw,

Signature of the applicant




resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih [UID
No. 469145495749; Mob. No.: 8210522599], do herby solemnly

affirm and declare as follows:-

1. That I am the applicant no.1 in this application and as such I am fully
acquainted with facts and circumstances of the case.

2. That | am duly authorized to swear this affidavit on behalf of the

other applicants.
3. That the contents of this application and affidavit have been read

over and explained to me in Hindi which I have understood and have

found them to be correct.

4. That the statements made in para
.&;m.’;ﬂﬁm&&’,ﬁmb{'{pm&lé&fm& are true to my knowledge,
those in para’/,ont,&WJx}z?;l.gmw}.. a,’,‘[@.é!(@?‘ftrue to the
information derived from the records of the case, and the rest are

2 6 N0V 204

63 =
Dl

-
.
sanenptebery

SLNO.

submission..

5. That the annexures are true/Xerox/certified copies of their

respective originals.




We, (i) Loknath Yadav, aged about 41 years, son of Sri Kali Yadav,

A rizati

resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih [UID
No. 681189074236; Mob. No.: 7970404395]; (ii) Kartik Yadav, aged
about 58 years, son of Late Govind Yadav, resident of Govindpura,
P.O.-Bati, P.S.-Jamua, District-Giridih [UID No. 706100231348; Mob.
No.: 8866313859]; (iii) Gulab Yadav, aged about 73 years, son of
Late Sukar Mahto, resident of Govindpura, P.O.-Bati, P.S.-Jamua,
District-Giridih [UID No. 603057038728; Mob. No.: 9007826026];
(iv) Puran Mahto, aged about 70 years, son of Late Sukar Mahto,
resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih [UID
No. 328649940738; Mob. No.: 6207689355], do hereby authorize the
first applicant Ritlal Kumar Yadav, aged about 26 years, son of
Arjun Yadav, resident of Govindpura, P.0.-Bati, P.S.-Jamua, District-
Giridih [UID No. 469145495749; Mob. No.: 8210522599] to conduct
the proceeding on our behalf before the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata in connection with illegal
mining being carried out, i.e. at Plots No.1820/P, 1818/P under
Khata No.51 & 71 involving an area of about 1.88 acres as also in Plot
No.1819, which is situated at Village-Medhochaparkho, P.S.-Jamua,
P.S. No0.481, District-Giridih, Jharkhand and other related grievances
being subject matter of a case filed vide Diary

No0.1902132001842025: Ritlal Kumar Yadav Vs. State of
Jharkhand & ors.
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Government of Jharkhand

Receipt of Online Payment of Stamp

NON JUDICIAL
Recelpt Namber : 99edf759(f5708662025

Recelpt Date | 19-Jan-2023 02:59:42 pm

Recelpt Amount : 66200/-

Duty -

~Amount In Words ¢ zgg Six Thousands Two Hundred Rupees

|

|

|

|

|

L Token Number ¢ 202200001 30333
‘ | " Office Name 7 SRO - GIrfdik
_éggcqge%mlé ¢ Transfer of Lease
" Payee Nxme « SIDDHARTH J}
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District Mining oﬁﬂf' Mg 1

THIS INDENTURE mdeiﬁis Tt dayamu. 2022

BETWEEN

Bhadani, S/o Buju
District Giridih and Part. Pardeep Kumar, S/b ‘Late Laxman Ray, At
Masanodih, Ps. Dhan\;‘art District Qiridih registration Office
Giridih- occupation business, hereinafter referred to as THE
TRANSFERQR (which expression shall where. the coritext so admits
‘be deemed to include his heirs, executors, administrators,
represem_atiwsmdi permitted assigns) ofithe FIRST PART

Sri Siddharth Jhanjhri, Sfo Sri Suresh Kumar Jhanjhri,
Jhanjhri Niwas; Ihumr‘i"?rﬁ;ya. District Koderma occupation
business by fiith Hindu Nationality Indian, having its Head Office

Giridih, District- Giridih, here is after referred to as the
TRANSFERESS (which expression shall where the .context so
admits be deemed 10 include theirs heirs, executors,
administrators, representatives and permitted assigns) of the

SECOND PART -

Ve R 57 774 )l‘/)




AND _
THE GOVERNOR  of Jharkhand through the Dy.
Commissioner ( hereinafter referred to as the state Government
which expression ¢hall where the context (0 admits deemed 10
include the successors and assigns) of the THIRD PART
WHERE es by virtue of en indenture of lcase dated and
Registered as number 2021/GIRAE3BK 173579 on ~15-12-2021
in d\e officer of the sub registrar Giridih (hereinafter referred 10
‘as the lease) the originel when of 1 “attached were of and
marked ‘A’ entered int betsween the stat“? qvcmment‘ (therein
led the lesor) and transferor (therein led the lessee ) the
wransferor is entered 10 search for , were and work the Mines
g Mineral In respect ~of stoné in.the_law desoribed in the
*—-ﬂmmﬁmMuxwmem&iLm to for the turn

and subject to the payment of reots and toyalties and
observance and performaﬁ!ce of the le@sce's covenant and
conditions in the: said deati"hfleuso st
including 2 covenant not ton&gn :
* there under without t,h‘ej:revi'mm P

AND WHEREA. .lhetrmg}:grisngg desirous of
-~ transferring and gssigning the lease ie trﬁgerees and the
state vaeminem. has, at the request 6_f‘ the transferor, granted
permission 10 the transferor vide order §axed~-22-0mober 2022
and this order communicated vide the district Mining Officer
letter number 999/M dated 29-10-2022 to such @ transfer and

assignment of the lease upon the condition of the transferees

-

TR N
District ;J\'m!nq office? 2
Gindih
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entering  Into an agreement 10 and contatning the terms and
. '.

conditions hereafler set forth ,
NOW the deed witnesses s follows :-

{ 1n consideration of Rs 99, 000=00 ( Ninety Thousand ) only paid i
| by the yransferees o the wransferor, the receipt of which the ?
mm{émr hereby acknowledges, the transferor hereby, conveys, : m = ’t ‘;

e the transfecees all the rights and | m“j‘ ! ‘ 14@@

assigns and transfers unto
id herein before recited lease and to hold k)
. H

obligations under the sA
with effect from (7:1R:R2A: i

the seme unto the transferees:
for the unexpired period of the lease.

The transferees hcmby covenants with the state Government

observe end confirm and b:snb;ea to 2
| the;:. covenants stipulations. ¢ cbntamed in saxd hereinbc'
| T recled jease in the same namner in all pé8pect fed

teen granted to the m&mmdthelm ihemun er

" had originally executed it & stich. |
3 It further hereby agreed and declared by thie transferor of the 2

lmopanmd(hc mfemotheomgw’mat ‘w‘g -
G The transferor &nd the transferees: dedlared that *ﬁ{g bV
cnsured that the minessl rights over the area for shich. e 4

mining lease is being {ransferred vest in the state i
: 03

Government . ﬂ;

(i) The transferor  hereby declares that he has not assigned Y
cublet , mortgaged or in &ny other manner teansferred  the ,E, -
mining lease nOw being transferred and that no other person . -

3
Y

s "j v:“-v
Oistrict Mining officef
Glridih




#
v

or persons has RNY dght . utle i interest whete undet 1 e

g lease being transferred

present minin
(i) The transferor further declarcs that he has not entered 1nt0

ot made any agreement, contract of understanding whereby
wdirectly financed to the
!:, L

e had been Of {s being directly ot ¥
:ubstamm extenl by or under which the transferor’s
ndings were or are being substantially . : A

4 mns&mf

(iv) The wransfecor further the declared that he has fumnished &n

ith his application for ansfer of the present

affidavitalong Wi

;: ‘;" ﬁwfﬁ!srerm
W dapable and will direct

ndnﬁcms and liabilities whldh-ﬂlem{e;dr was having - f

© (i} . The transferees to this
Unﬂ'cr‘ﬁwnume-and affidavit -
(vn) ihe rarisferor-hes supplied to {he transferees. the oggmali j' 1
certified copies of document s and plan. v
(viliy The transfcrbr has paid all the géit rayalties and other dues ', ; ;
toward Government till Junme 2022 in respect of this |

{easehold area hereby yransferred to the transferees.

:210) mlng omoor

Glddin

“ U2 ‘ .‘(Fﬂr;/‘-:T:%




All the tract of land situated at village / Mouza *-
Medho Chapeskhe, Police Stauon Jamua, District Reggl_m\on
bearing cadmral survey No/ Thana No- 481

dres ~under Khata No -5t &71, Plot I

’I‘IJ

conmnmg &n

18181'P!ax1d 18207P, Ar§§17o Acte or thereabout delincated L &
i

on the planhemo mncxed nnd themn marked with red

—

ks

s oaris .

FETESESREETE S

R

‘W’H"ﬁ'w:#r s
A 4 dﬂ%m 1Y '-FloLNo- TBIER 18207

ONTHEEASTBY Floso- 1816 & 16228

R AT

For the purpose of stamp duty i

The ué’nsideﬁﬁm money asum of Rs 00,000=00 4 4
(Ninety 'Ihousand) only paid to the transfero By e
transferees for the- m&edpenod of the lease i ill i
25-11-2031 and the security amount 8 sum of Rs 51 000.00 wL e
Only and & sum of Rs 1000.00 only for meeting the QE k]
prehmmary exparises os for & mining fease. v
2 : L l_?_
District Mining office® P @
giddin o
S
3 = N

- e



IN W1 INEESS WHEREQF , these present have been

exccuted D the manner hercunder appearing the day,

month and year gbove written .
Signed and delivered by the above named transferor

and unmfcrces in the presence: of witness. ~

DB?UTY CONIMXSSIONER
> Sa‘ e GIRIDIH

Centi ed fhat this lease deed typed in two copies second
¢ xact ggpy of ongmul

:}:.

I,

ComP“m' !Yplst Girdih. ok ﬁ \ .X,,/

O\Qﬁ’t‘ﬁ% QUTATF, hﬂxmg_,

DISTRICT gindh (NG OFFICER ~ DEPUTY COMMISSIONER
A GIRIDIH.
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MOUZA MEDHT CHAPARKHO

| TRAN(EERARE THANA 1AMUA
M/s MNGTABABASTONEMWES SHAMA NO 48
. sANJRY RAM BHADARI | KHATA O 5147

r 510 BIRIIRAM BHADAN!

PLOT NO 1e18p 18209
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Google Maps Satellite

How to get and share the Google Maps Satellite view of any place on earth:

1. Enter the address or the GPS coordinates of the target location
2. Click on the "Google Map Satellite" button
3. Simply copy and paste the dynamically updated page's URL to share the resulting view

Address

unnamed road, Giridih, Bijodih - 8153

H Google Maps Satellite ;

DD (decimal degrees)*
Latitude 54 350025

Longitude g 19399722222222

Google Map Satellite _

DMS (degrees, minutes,
seconds)"

Latitude @NOS 24 ° 21 °

Build with maps you know

Get Maps Built for India.

Google Maps Platform Learn M

mn:::g%
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Plot No.2 Swami Dayanand Public School, Govindpura
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Plot No. 1825 Religious Temple Baba Bansingh
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Plot No. 15 — Kartik Yadav & Arjun Yadav
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— . PlotNo. 1815 Government Boring Head and House
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No. 20and 11 - Laxman Verma & Prayag Verma

~ Plot




Plot No. 1822 — Khet




Plot No. 1818 — Arjun Yadav
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Plot No. 71 Gulab Yadav and Puran Yeday Maw Yo
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Date: £2J83./7.
To,
L. The Secretary, Department of Mines

l=—— & Geuviogy, Government of
-<cgﬂ W) _
W . Jharkhand, Yojna Bhawan, 314 Floor,

,Ifai")jgiﬁiNepal House, Doranda, Ranchi-
N _ 834002;
1/9)]2H

2. The Secretary, Department of

Forest, Environment and Climate

Wec ;

Ezh? "Tywﬂf/ Change, Government of Jharkhand,

t""‘i’ & Nepal House, Doranda, Ranchi-
834002;

f'\/ff)% 3. Thekihaix:ma;,%}hépldxagd—sm— - S —
e\ Pollution Control Board, Ranchi,
Dhurwa, Ranchi-834004.

Sub.: Humble representation against illegal mining of stones at Plot
N0.1820 & 1951 under Khata No.71, Plot No0.1818 uader Khata
No.51 involving area about 1.88 acres situated at Village-
Govindpura, P.S.-Jamua, P.S. N0.481, District-Giridih.

Respected Sir/Sirs
We are poor & rustic villagers of the village Jamua, Dist-ict-

Giridih.

We have been running from pillar to post since long for
restoration of rule of law and redressal of our grievances connected
with the issues iuvolving illegal mining and causing damages to
surrounding environment in the vicinity of Plot N0.1820 & 1951 under

Khata No.71, Plot No.1818 under Khata No.51 involving area about 1.88

Roetlel k> Yoo, \
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acres situated at Village-Govindpura, P.S.-Jamua, P.S. No.481, District-
Giridih [hereinafter referred to as the “said land”].

We have even represented before the Deputy Commissioner, Giridih
but the wrong-doers appears to be more powerful than the law of the
land and under this backdrop no heed has been paid to our concern for
maintenance of law. It appears that everyone in the local administration
is acting under some sort of extraneous consideration and the situation
prevailing as of now despite our best and frantic efforts to awake the
local administration from slumber.

At the risk of repetition, the germane facts are being narrated here in

below for kind convenience of your goodselves:-

name of M/s Langta Baba Stone Mines, a partnership firm, having
partners, namely Sri Sanjay Ram Bhadani and Pradeep Kumar
vide mining lease deed dated 26.11.2021 (copy enclosed) for ten
years;

(ii) On 17.12.2022 (copy enclosed) the said land was
transferred by the aforesaid partnership firm M/s Langta Baba
Stone Mines to one Sri Siddharth Jhanjhri, son of Sri Suresh
Jianjhri, by executing a deed of transfer of mining lease. The
process adopted for the transfer was foreign to the procedure
prescribed. Such transfer was even without obtaining pérmission

from the Gram Sabha and even violating the norms prescribed
and environmental laws;

(iii) completely ignoring the essential factual position that the

said land was in close vicinity to the village Govindpura, i.e. at a

distance of about 100 meters being n or "; st to the said land
and there are agricultural field, pond/ | r.x'_d:r»esidential houses

2

Cos At/ s yadow Oy

(i) initially the said land was allotted for mining of stones in the
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of villagers of village Govindpura, the mining activities are being
carried out;

(iv) admittedly the said land is of raiyati Khata and it appears
from the report dated 18.9.2014 (copy enclosed) of the Circle
Officer, Jamua addressed to the Assistant Mining Officer, Giridih
that the lease has been obtained for mining by obtaining consent
from raiyats.

(v) However, the fact of the matter is that the consent has been
obtained only from few of the raiyats and erroneously showing
that:-

e within 500 meters of the said land there are no settlements;

e within 100 meters of the said land there are no water

bodies;

within 250 meters of the said land there are no educational

institutions;

within 250 meters of the said land there are no hospitals;

within radius of 10 KM of the said land there are no inter-

state boundaries;

within 100 meters of the said land there are no national
heritage;

" The correct position with regard to the above is as follows:-
¥ Village Govindpura is adjacent to Village Medho Chaparkho
and there is one common road in between the two villages.

» the village Govindpura is on the south-east of the said road

whereas the village Medho Chaparkho is on the north of the
said road and there is gap WA 0 feet between the
two villages; g N
i
D e

Reec#cal p~ Vowbw |
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there is a house of one Sri Arjun Yadav over Plot No.1818

“_

and a public pond of raiyati nature;

> there is a well and one religious temple of Baba Bansingh
over Plot No.1825 wherein the entire residents of the
Panchayat worship;

J/» the Plot No.1818 of Village Medho Chaparkho and 14 of
Village Govindpura are intermingled and where there is a
big pond ranging about 300 feet and spread over 1.20 acres;

/> there is a house over Plot No.1815 and a government boring
done under Water Tap Scheme which is situated justa at a

distance of 200 feet from the mining area;

~» Plot No.1822 is an agricultural land on which cultivation is

done throughout the year and there is a well too of 20 feet
depth and is adjacent to Plot No.1820;
~¥ there is a house and a hand-pump on Plot No.13, which is at
a distance of 250 feet from the mining area;
~ » there is a house, a hand-pump and a well on Plot No.15,
which is at a distance of 400 feet from the mining area;
> there is a house and a hand-pump on Plot No.71, which is at
a distance of 450 feet from the ‘mining aréé;
> there is a house and a well constructed at the cost of the
Government 0;1 Plot No.12, which is at a distance of 400 feet
from the mining area; |
/% there is a school Swami Dayanand Public School,

Govindpura on Plot No.2 which is at a distance of 400 feet
from the mining area; —
. ZO.T

Evidencing the aforesaid facts, pho %Reing enclosed

for kind perusal. [

&iSan J“‘.\
4 \.Q(_ S, ‘/
Ko 4 £/
4 » :‘ “‘\’e
X ==

R(? &_{/‘Q/ ,J—} yn\‘/‘wr‘



q7

Thus, completely ignoring the applicable rules, guidelines, instructions
and physical situation prevailing, as aforesaid, the mining lease has been
granted to the present allottees for carrying out mining activity.

Random and frequent blasting being done for mining purpose is
causing severe vibrations in the residential houses of the vicinity which
is making life and living of the people of the vicinity difficult and
impossible. The houses may collapse anytime due to such blasting. Even
the cultivation work is being hampered, which is the only source of
livelihood of the people living in the adjacent area.

The mining activity is not only causing obvious damage to the
environment of the area but also pollution is being caused affecting the

life of children, youth, old aged villagers.

It is pertinent to mention that on aggressive objection of the villagers
of the vicinity the mining activity was stopped on one or two occasions
upon béing reported to the authorities; but now the mining activities
are being carried out without there being any consent from Gram Sabha
in full fledged manner since October-November, 2023 despite numerous
complaints made by the villagers. ‘

Upon being protested by the villagers against the mining activity, there
has been lodgment of false criminal cases, including Jamua P.S. Case
No.406/2023 dated 28.10.2023 (copy enclosed) by the mighty
allottees of mining lease in connivance with the local administration.
There are further threats of false implication of the villagers raising
voices against the mining activity.

The contents of the previous representations and complaints are

being adopted herein and are being enclosed for kind convenience.

Qcc_:‘(/a.,/ K> Yoo
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action of closing down the mining activity in the larger interest of
public of the vicinity. It is further requested to take the aforesaid
action within three days of the receipt of this representation failing
which we will be compelled to resort to legal remedy available. Our
lives and living are being difficult. We are reposing confidence
upon you for just decision and justice.

The aforesaid contents have been read over and explained to us in
Hindi which we have understood and found the same to be correct.

Yours faithfully
Enclosures: Rao . % v Yasls.
1. Copy of the lease deed dated 26.11.2021; %//',s‘ trfﬂ'()‘j:n . Vadea .
2 Copy of the lease deed dated byt Pure
17.12:2022; I A ) U PYTY PP Ty
3. Copy of the report dated 18.9.2014;

4. Copies of the photographs;
5. Copy of the FIR in Jamua P.S. Case
No.406/2023 dated 28.10.2023;

6. Copies of ' previous
S, representations/complaints;
‘ py to:
OP . Deputy Commissioner, Giridih;

Me Regional Office, Jharkhand State

Pollution Control Board, Hazaribagh;
a\aM e >
VS./I“he - District Mining  Officer,

Department of Mines & Geology,

* o

- w
09 Government of Jharkhand, Giridih;

A Superintendent of Police, Giridih;\/‘/
weQ‘ W5, Officer In-charge, Jamua Police
b \t\}’\
7 N Station, Giridih.
o V1

.
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VAKALATNAMA FOR A ppticrts

g I! % 200 4"
Appellant
(dLW\A?’ ’y = ﬂ&!‘v KL% - Petitioner

. Versus
Respondent
—Syla/ﬁ.ﬂ/i %ng L ozs - Opposite Party
'// i;q
Xnow all men by these presents that by this Vakalatnama g

TN AN DA A0 )\ "\.I\-MW" Iavatak -

HWe

Merhiomasl e porn fe ot Eé

2

Do here by
Appointe the advocates noted below in the margine or any of them

as my / our lawful Advocate in the 3bove mentioned case for appearing
im conducting and arguing the same for depointing or with drawing any
money in connection there with for puting in paper petition etc on my/our
behaif for filling or taking back any docunfent or with drawinyg suit or
appeal with permission to institute fresh suit etc. and make comptosia
and for referring the case to arbitration and for doing act that be neces-
sary thatany act done by me/ our said advocate or any one of them after
accepting this Vakalatnama shall be considered as my / our true them

n

Iawful act.
. ROMIT RWN/‘VWM_S'/A////F

Mr S\uuu\d«-. et SLLly B no 188(61)

r Dipankar Thakwi

Mr
To be above I/We ‘execute this Vakalatnama.
The th. o~ dayof AoV, 202.Y

-~.

EMAMIAR THAKUF

- Avocate
llb. « 1809/2023
- 9434214268 _
APk 1989 Hha ki @gom k- Com
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by

ROHIT RANJAN SINHA

Advocate

Rd. No.2, Rishabh Nagar, New Pundag, Ranchi-7
R. No.- 239/08

Mob:- 09835763301
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA

Original Application No. of 2025/EZ
Reetlal Kumar Yadav & ors. ....Applicants
Versus
State of Jharkhand & ors. .. Respondents

Name of the applicants:

1. Reetlal Kumar Yadav, aged about 26 years, son of Arjun Yadav, resident of
Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-815301 [UID
N0.469145495749; Mob. No.:8210522599; e-mail:
reetlalkumaryadav56@gmail.com];

2. Loknath Yadav, aged about 41 years, son of Sri Kali Yadav, resident of
Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-815301 [UID
No0.681189074236; Mob. No.:7970404395; e-mail:
reetlalkumaryadav56@gmail.com];

3. Kartik Yadav, aged about 58 years, son of Late Govind Yadav, resident of
Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-815301 [UID
No0.706100231348; Mob. No.:8866313859; e-mail:
reetlalkumaryadav56@gmail.com];

4. Gulab Yadav, aged about 73 years, son of Late Sukar Mahto, resident of
Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-815301 [UID
No.603057038728; Mob. No0.:9007826026; e-mail:
reetlalkumaryadav56@gmail.com];

5. Puran Mahto, aged about 70 years, son of Late Sukar Mahto, resident of
Govindpura, P.0.-Bati, P.S.-Jamua, District-Giridih-815301 [UID
N0.328649940738; Mob. No.:6207689355; e-mail:

reetlalkumaryadav56@gmail.com].
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ROHIT RANJAN SINHA
‘ Advocate

E. No. - 239/2008
Road. No.-2, Rishabh Nagar

New Pundag, Ranchi-834007
Ph. - 09835763301
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